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U.ANC,8329 of 2063

1, ORDER DATED L7.11-.2683,

83 Applicants have filed this Quiginal
Agp,licatisn Ne.829 sf 28¢3and ey filing M,A,Ne,92]1 ef
260 3,they have yrayed fer grant sf leave ta gresecuce

this case jeintly,

t Having heard the csunsel fer the parties

(2 cepy ef this Q,A, and M,A,Ne.921/2663 had alleedy

been served el Mr. 5.B,Jena, Leatned Additisnal Standine

-

Jeunsel fsr the Unien #f India) the grayer of 83
Applicants te presecute this (riginal Applicatien
jeintly is allewed;susject te payment ef %.&, 356/-
in shape &f IPOs/Bank praft,

Mr.mas, lzarned ceunsel appearing
fer the Applicants undertakes te degesit the Ipos/

Bank draft werth of %,4,358/- in ceurse »f the day,

In view @f the aveve,this Q,A ,Ne.32%
of 2663 me confined in respect of Applicant Ne.l and
Separate Q,A, Numders se assigned fer statistical

purpeses,in respect of Applicants 2 te 83,M,A,Ne.921

eof 28663 is accerdingly dis,esed sf,
'?rll'—lw3

Memo e'r?]?ldi cial)
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C.ANe&.829/20¢3

2.0rdel daCted 17-11-2863,

Applicants 83 in numeer have claimed
that they were/are encaged as Casual laseurers under
the Res.endents in Telecem Department of Gevernmentc
of India. It is their cases that while taking steps
t® regularise the left-eut casual laseurecs,the cases
of the Agplicants have net received due censigeratisn

(et the Respendents)discriminaterily,

2. It appears frem Annexure-l dated 15.18@,
2663 of the Original Appglicatien that it has already
peen decided te regularise few left-sut casual laseurers.
It appears chat eut of 1437 Casual Laseurers identified,
snly 455 Casu’l Laseurers are geing te ve regularised:
fer which their Bie-datas haves been called fer (under
Anne<ure-]l dated 15.186,2663) te® de furnished By
31.10.28€3. Taking clue frem this, Mr.pash, learned
Ceunsel appearing fer the Applicants scates that
expeditieus steps are peing taken te rejgularise 455
Cdsual L@oeurers »y unjustly iensring the cases sf
Applicants,whs have glaced an recerd few materials te
suestantiate their cases as made eut in the QOriginal
AppliceCiasn undet sectien 19 ef the Aaminiscrative
Trieunals Act, 1935,

s It is alse the cease af the Applicants
that they have represented te® the autherities fer
redressal of their grievances and,that witheut paying

any heed Te® their grisvances, expaditisus steps are veing




taken te recularise a few casual laseurlers,Te state
ir nut.shell,gress mala fides have seen alleged in

the Jrieinal Applicaetien.

4, In thie afsresald premises,witheut
waisting any time t® examine each @f the cases of
the Applicants, this case is hereey disoesed sf
reguiring the Respandents te examine(and, if required
®y Le-sxamining) the cases ef each ®f the Applicants
herein(even oy 2iving them persenal hearing with
reference te recoards)eefers preceeding te regularise
any @f the left-sut casual Labeurers; list ef which ‘
was enclesed te® Annexure-l dated 15,1@, 2683 .Ftis ,
hewever, made clear that withesut examinine(re-examinine)
the cases af each ®f the Applicants and intimating them
the result thereef; the Respsndents sheuld net give any
finality te the matter relating te regularisacisn ef
left sut casual lawsurers.

5. with the uafereszid sbservatisns and
directisns,this case is dis . esed ef; By ¢ ranting
liserty te the Agplicants ts furnisl details(including
all details as required in the sie-data under ARnexure.l
dated 15.,168,2003) aneut themselves(te the Resyendents)
in erder te susstantiate this case,in shape ef
representatiasn, By 24 .11,2883.Send cepies of this
srder te the Respsndents, alenewith cCepies &f the 0. .,

and@ frme neples of this erder 2e given Té learned csunsel

fer peth sides,

MEM3ER(JUDI CIAL)
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